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IS 

S 	 -----------• 	U 
to show cause as to why this applica- . 

tiori should not be admitted and relief 

sought be allowed. 

List on 21.5 .96 for disposal. of ,  

show cause and consideration of 

admission. Steps within 2 days. 

Status quo as on today to be 

inta.ned by the. respondents tiii 

disposal of show cause and considera- 

tion of admissin. 
.53 

qo 	of this order be furni- 
shed to the counsel 'of the 

r.parties. 

By"order  
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96 4.Sarma for the applicant. 

HEG 

'C 	 0oSarma)ddj .0 G.  S.C'o th repondents. 
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oicaue his. n1 been. ubm.tteed1 
'Mr'O.Saa seeks furthr time for sub 
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or show cause and 
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, , 24  i 6 - o  96 ajr 	or the applicant .Mr  Go 
I rma fo' the respondents. 

Th 

notice on • 	
he resndents by registered post .Wri 

thin four.l.w6eks i;  
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List on 22.7 .96 for written .statement 
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{. I ,  

22-'7-'96 	Learned iddl.c.G.S.c. Mr,O.Sarrna 

for the respondnts seeks four weeks time 

for filing counter. 

List on 16-8-96 for counter and 

further order. 

LLA

• 	 ' •" 

Mnber 

'ira 

L 
2X\ 

0 0 •  

16.8.96 	Mr. B.K.Sharma for the Applicants. 

Mr. G. Sarma,Addl. C.G.S.C. for the 

respondents. 

Written statement has been submitted by 

Mr. G. Sarma Addi. C.G.S.C. on 12.6.96. Copy of 

the same be served on the opposite party. 

List for hearing on 12.9.96. 

Mem  er 

trd 

/ 

17.9.96 	Mr. S.Sarma for the applicant. 

Mr. G.Sarma, Addi. C.G.S.C. for the 

respondents. 

' 	 List for hearing on 14.10.1996. 

CI • Memb' 

0 

--;~4  ~Ik (~~Z7~ 	trd 
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.1 •  O.A. 41 of 1996 

14.10.96 	Mr. B.K.Sharm for the applicant. 
Mr. 	.K.Choudhury, Addi. C.G.S.C. 

; 	 . for the respondents. 
/i 

List for hearing on 2.12.1996. 

JLr&'j 

-L '-'-
kçt' at 9, 
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nkrn 

12.5.97 

S p  

117-97 

Member 

-I .  

Counsel for the parties submit that 

the case is a ready for hearing. 

List on 11.7.97 for,  hearing. 

Member
. 
	 Vjce-Chajrmn 

Left over. List for hearing 

on 22-897. 

Ar 	 vi2ian 

I 	, 

(fr 	
CL 
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7.1.98 	Let the case be listed for hear! 
on 27 .3.98. 

Mii~.r- 
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Notes of the Registry 	Date 	 Orderof the Tribuna 

27 .3 .98 
	

RivICRINK Let the Case be listed 

for hearing on 29.6.98. 
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Member 

! 	
A!1LL 

7j) 
10-7 Heard in part. Case is adjourned 

till 14-7-986 

Vice-Chairman 
in 

o.&7 c?  
Qk, L 	We' 

d 

4,  

14.7.98 On the prayer of the learned 

counsel for ,  the parties the case is 

adjourned till 29.7.98 for hearing. On 

that day the officers of the Postal 

Department and the Telecom Department 

will be present with the necessary 

records. 

Member 	 Vice-Chairman 

nkm 

29-'7-98 	10 days time is allowed on the 

prayer of Mr.A.K.Choudhury, learned 
Addl.c.G.5.C. 

List it on 11-8-98 for hearing. 

1 on that day the respondents shall 

produce the records. Else 1  necessary 
steps will be taken. 

Member 	 Vce-Cha man 
in 

rb- 
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O.A. 41/96 

Notes of the. Registry 	Date( 	Order of the Tribuna 

11.8.98 
	On.the prayer of Mr A,K4ChoudhUry, 

learned ?dl.C.G.S.0 the case is adjourned 

to 13.8.98. 

4emoer 	 Vice-Chairman 

I 

C L 

In spite of repeated request 

the 1eaned counsel'appearing for the 

respondents Mr. G.Sarma, Addl. 

F..C.G.S.C. and Mr. A.K.Choudhury, Addi. 

C.G.S.C. have not produced the 

relevant records. On the last occasion 

we also indicated that steps would be 

taken. We regret to express our view 

that this is unbecoming of a 

Government Department. 	Today the 

Deputy 	General 	Manager, 	Mr. 

R.S1Tripathi is however present. He 

seeks two weeks further time for 

production of 11ecessary documents 

relating to the service of the 

applicants. Prayer allowed.. Mr. G.Sarma 

also assures that all the relevant 

documents shall be produced on the 

next date. 	
. 	 L 

List on 31.8.98. 

Member 	 Vice-Chairman 

On the prayer of Mr G. Sarma 

[earned . Addl. C.G.S.C. the case i 

adjourned till 1O.9.98fOr productio 

Df records. 

Vi ce-Chairma 

S S rd 

31.8.9 

:1 )  
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O.A.41 of 1996 
/ 
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10.9.98 	On the prayer of Mr. G.Sarma 

en: Mr. 	A.K.Choudhury, 	learned 

Addl;-C.c.s.c the case is adjourned 

'V 	 ti11.9.1998. 

List on 15.9098. 

.. 	
Member' •' 	 Vice.Chairman 

:t.rd. 

r 	'j'y 	' 

• 	
r 	- 	- 	 •. 	,• 	., 	- 	-- 	

.-.. 	 - 

15.9.98 •, 	Mr S. Sarma has made a tnention 

that Mr B.K. Shaima who is in charge 

of this qase Is. indisposed and is 

unable to attend court today. 

Therefore, he prays for two weeks-

adjournment. Prayer allowed. List itS, 

on 2.11.98. 

Member 
	 Vice-Chairman 

'I 

4 

t rd 

2.11.98 Division Bench is not avai1a 

List on 24.11.98 for hearinr 

o-e t 

k 

24.11.98 Present: HOn'bie Mr Justice 
Baruah, Vice-Chairmafl 

Hori'ble Mr G.L. Sangly 
Administrative Membe? 

On the prayer of the lea 

counsel for the parties the c6i 

adjourned txll 30.11.98. 

Member 
	 Vice-c 

nkm 
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2.12.98 	Heard. 	the 	learneçl 	counse1 

for the parties Haring conc1;ed 

2_72- Judgement deIive-ré'ci in open court, 

	

Ar7 iJ_ 	kept in separate sheets. The app1ic-. 

	

$-'_ 	 tion its disposed .of. 	No order 
." 	

as to costs • 
"a ocMA 

X - Me r 	 Vice-Chairman 
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CENTRAL AD1-.4INISTRAT lyE TRIBUNAL 

GU:A HAT I BENCH : CU JAHkT L-5 

Original Ipplication No. 41 of 1996 

Date 
of decision 	2.12.98 

• 0• 	 • 0 O  

Shriishnu PadaChakraborty 	& Ors. PETITIONER(S) 

- ADVOATE FOR THE 

. PET IT lONER (S) 

VERS 

RES POND ENT (S) 

I 

M-K-.Chotidhuryr dd s..c.  ADVOO/TE FOR THE 

RESPONDENT(S) 
Mr. G.Sarma, Acidi. C.G.S.C. 

S. 

THE HON'BLE 	MRJUSTICE D.N.BARUAH, VICE-CHAIRMAN 

THE HONBLE 	SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER. 

I, 	Whether Reporters of local papers may be allowed 
to see the Judgernent? 

p 

- 	2, 	To be- referred to the Reporter or not? 

• 

	

3i 	Whether their Lordships wish to see the fair 
copy of the Judgement? 

4. 	Whether the Jodgement is to be circulated to 
the other Benches? 

Judgement delivered by Hon'ble Vice-Chairman. 

0' 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
s• 	

GUWAHATI BENCH 

Original Application No. 41 of 199.6. 

Date of decision : This the 2nd Day of December,1998. 

• 	 Hon'ble Mr. Justice D.N.Baruah,Vjce-Chajrman. 

Hontble Shri G.L.Sanglyine, Administrative Member. 

	

• 	 1. Shri Bishnu Pada Chakraborty, 
Casual Telegraph Man (Outdoor), 
District Telegraph Office, Diphu. 

	

• 	 2.. Shri Kànu Bhusan Chakraborty, 
Casual Telegraph Man (Outdoor), 

- 	 District Telegraph Office, Diphu. 

	

• 	 3. 	Shri Gokul Chandra Dey, 

	

• 	 Casual Telegraph Man (Outdoor), 
District Telegraph Office, Diphu. 

Shri Bikash Kar,. 
Casual Telegraph Man (Outdoor), 

• 	• 	District Telegraph Office, Diphu. 

Md. •Eunish Ali, DRM Telemessenger, 
• 	 • 	District Telegraph Office, Hojai. 

Shri Dilip Paul, DRM Telemessenger, 	• 
District Telegraph Office, 

	

• 	 Hojai. 

	

• 	 • 	7. 	Shri Ashok -Kumair Das, 
Casual Telegraph Man, 
District Telegraph Office, Kkrajhar. 

• 	 8. 	Shri Mridul Chakraborty, 

	

• • 	•. 	 Caua1::Te1egaph Man, 
Ditract,Telégrph Office, 	 Applicants. 
Kokr'ahár -  - 

By Advocate Mr. S.Sarrna. 	 • 

-versus- 	 • 

• 	• 	1. 	The Union of India, 	 • 
to be represented by the Secretary 

• 	to the Govt. Of India, 
Telecommunication Deptt., 

• 	 • 	• New Delhi. 	• 	 • 

• 	 • 	
•. 	

ontd.... 



	

• 	 • 

• 	.: 

:2: 

	

• 	. 	
2. The Chief General Manager, Telecom, 

Assam Circle, 
- . 	 Ulubari, Guwahati-7. 

• 	3. The Chief Postmaster General, 
.Assam Circle,  
Meghdoot Bhawan, Guwahati-l. 	 . 	Respondents 

• 	By Advocate Mr A.K. Choudhury, Addl.. C.G.S.C. 
and Mr G. Sarma, Addl. •.C.G.S.C. 

ORDER 

BARUAH.J. (v.C.) 

All the applicants are at present working in the 

Telecommunciation Department, Ministry of Gommunication and 

they are posted at various places in the State•  of Assam. The 

• case of the applicants is that originally they were working 

as Extra Departmental Telegraphic messengers. They were 

appointed on the various dates during, the period begining 

from 1978 to 1987 in the erstwhile Postth and Telegraph, 

Department. Thereafter, in the year 1984 the'said department 

• 	. 	(Posts and Telegraph) was bifurcated into two departments, 

	

• • 	. 	one, Department of .  Posts and the other was Department of 

Telecommunciation. 	Afte.r 	the 	bifurcation 	the 	present 

applicants 	were 	transferred 	to 	the 	newly 	created 

Telec.onirnunication Department. •Since then . they have been 

• • working in the said department. According to the applicants 

they were transferred and permanently absorbed in the 

Telecommunication Department. However, their past services 

- 	
.• 	had not been counted •in this department. Situated thus, •the 

• 	• • 	• • applicants submitted Annexure-A to Annexure E representations 

• 	to the Chief General Manager, Assam Telecommunication Circle, 

• 	. • • 	• Ulubari, Guwahati-7. In spite of those representations the 

Department have not taken any action. Hence the present 

• 	
I 	 application. 	 • 	 • 
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2. 	In due course the respondents have filed written 

statements separately. In paragraph 1 of the written 

statement the respondent No.3 has stated as follows: 

As all these Extra Departmental Tele 
Messengers were made suiplus due, to, the 
qreation of D.T.O. abolishing the. telegraph 
branch of combined offices and all the. surplus. 
Extra Departmental Tie Messengers were 
directed to. D.T.O. for regular absorption, 
hence it is the reáponsibility of the 
Department of Telecommunications to absorb them 
permanently. The Chief'. Postmaster General,. 
Assam . Circle, the Respondent No.3 is the 
present O.A. has rothing to do regarding their 
absorption in Department of Telecomthuniations...": 

The 1st and 2nd respondents similarly have filed 

separate written statmnt. In the various paragraphs of the 

written statement they have stated that after bjfurcation of.. 

the erstwhile Posts and Telegraph Department, the applicants 

were sent to the Te'lecommunication Department and, absorbed as 

casual employees. They are still casual. Therefore, their 

past services could not be counted. An additional written 

statement was also filed by the l'st and 2nd respondents. In 

paragraph 7 of the said additional written statement the 1st 

and 2nd respondents have stated as follows: 

I7 That the C.P.M..G. was requested vi-de this 
offi ce  letter No.STES-13/22/2 dated .27.4.98 to 
process the repatriation cases of E.D.A. 
deputationsts. However, the gap of 5 years in 
which no correspondence.. was made, is 
regretted." 

	

- 3. 	We have heard Mr S. Sarma, learned counsel appearing 

- , on behalf of the applicants and Mr A.K. Choudhury, learned 

Addl. C.G.S.C. and Mr G.. Sarma, learned Addl. C.G.S,C. 

According to:M S..Srrna the applicants' past services in the 

erstwhile Posts and Telegraph Department should be counted as 

they had been transferred to the presen-t depàrtmeñt by the 

authorities. Mr G. Sarma, on the other hand, submits that the 

Department of Posts ' is not at all concerned with the 

'applicants' service.. He further submts that no doubt the 

applicants belong to the erstwhile Posts and Telegraph 

•,,Deartmen, but after bifurcation of the said department they 



.' 

have been serving in the Department of Telecommunication as 

casi'ial workers, and. therefor"e, for all purposes they are the 

'employees of the Department of Telecornmunicatioh. Mr G. Sarma 

further submits that the postal department has nothing to do 

with the past services of the applicants. The submissions of 

Mr Choudhury is somewhat different. According to him, the 

applicants being casual employees in the 'erstwhile Posts and 

Telegraph Department they are not entitled to their claim. 

4. 	Facts emerging from the application and written' 

statements are that, on bifurcation, the applicants were 'sent 

,to the Department of Telecommunication and since then they 

have been working in the said Department although', on casual 

basis. Mr Choudhury, however, finds it diffidult to 

substantiate the contentions in the written statement made by 

the 1st and 2nd respondents, becau,se the correspondences 

suggest that they were permanently absorbed. By Annexure 2 

order dated 7.1.1991 the applicant Nos.l and 2, by Annexuré 3 

order dated 7.1.1991 applicant No.3 and by Annexure 4 order" 

dated 29.l.l991 applicant.No.4 had been permanently absorbed. 

The applicant Nos. 2 , and 3 were absorbed as Casual Mazdoor' 

under• the Telecommunication, Department though, on temporary 

basis. By Annexure 3 order dated 7.1.1991 the applicant No.3, 

was appointed, however, it was mentioned that 'there would be 

no: claim for regular absorption'. Similarly, applicant Nos.4, 

5, 6,7 and 8 were absorbed. It is an admitted fact that the 

piesent applicants are working , in the Department of.  

Telecommunication as casual employees'. The additional written 

statement is contrary to the original written statement. Mr 

Choudhury does not dispute that the statement in the 

additional written statement 'is contradictory to the original 

written statement because in the original written statement 

the respondents, have admitted that they had been working as F- 

'casual employees on regular basis; in the additional written 

statement these respondents have taken a new plea that they' 
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:5: 	'•' 

were sent on deputation. Mr Choudhury and Mr .  G. Sarma, 

learned Addl. C.G.S.C.s were requested to find out the real 

state of affairs. Mr G. Sarma has produced., the records. He - 

submits that the records do not show that these applicants 

were sent on deputation. Learned counsel for the applicants r, 

submits that there is no evidence that they were sent on 

deputation. 

• 	5. 	?t'- 	hearing the learned counsel for the parties 

and from the materials available before us, we hold that the 

applicants are at present regularly working in the Department 

of Telecommunication' though initially they were appointed in 

• the erstwhile Post and Telegraph Department. The present 

applicants still are oh'- casual basis, but if the services of 

the applicànts are reguiarised that should be• done as per 

rules and/or Scheme, if any, applicable to the present 

• 	appliáants 'and their past services rend'ered in the Department 

• 	of Posts and Telegraph shall have to be counted as per rules 

or Scheme. 	' 	

, 	 V 	 • 	

• 	 V 	 • 

4. 	With the observations made above, the application is 

• 

	

	-disposed of." Considering the factsaiid circumstances of the 

case we, however, make no order •as 'to costs. 

• 	 ( 
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G. L. SANGL/[NE 
	

( BARUAH• 
MEMBER (A)// 
	

VICE-CHAIRMAN 

I. 
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1: 	BEFORE THE CENTRAL AE4INISTRAIE TRII WJCH 

(ki 	pplicatiofl under Section 19 of tthistrative 
Gw&t 

Tribunals Act, 	1985) 

itle of the case O.A. No. of 194 

Shri Bishnupada Chakraborty & Ots. 	... Ixlicarjts 

-Versus- 

Union of India and others., ••. 	Reondts 

IN D 	EX 

Sl.No. Particulars of the ccnts Page Nos. 

1. App ii cation •.. 1 to 13 

2. Verification 13 

3. Annexure-1 14 

40  Annexure-2 

50 krnexute-.3 

6. Mnexure-4 00* 

70 Annexuzo-5 

• 	80  Annexure-.6 

 Pnnexure-7 

 ?nn exu re-B 

ii. Ann exU re..9 

 AnnexUre-10A 

 Ann exu re.. 10 B 

 Mnexure10C 

 Ann exu re.. 10 D 

 Annexure-1OE 

17. Annexure-11 ..• 3c 

Li .J, 
• 

For use in Tribuia.'s Office . 

I
::sa: :o . : 	I 

I 

Pt 	
• 	 RESTP.AR 
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IT 
IN THE CENTRAL ADMINI STRATI VE TRI BUN AL :: (JWAHATT BENCH 

OA.No. 	of 19.96 

BETWEEN 

Shri Bi hnu P ada Chakrabo rty, 
Casual Telegraph Man (Outdoor), 
District Telegraph Office, Diphu 

Shri Kanu Shusan Chakrairty, - 
Casual Telegraph Man (Outdoor), 
District Telegraph Office, Diphu. 

Shri Gokul Chandra Dey, 
Casual Telegraph Man (Outdoor), 
District Telegraph Office, Diphu 

Shri Bikash Kar, 
Casual Telegraph Man (Outdoor), 
District Telegraph Office, Diphu. 

5 Md. Eunish Ali, DRMTelemessenger, 
District Telegraph Office, HDjai 

6. Shri Dilip Paul, DRM Telemessenger, 
District Telegraph Office, Hojai 

Shri A3hOk Kumar Das, 
Casual Telegraph Man, 
District Telegraph Office, Kokrajhar. 

Shri Mridul Chakraborty, 
Casual Telegraph Man, 
Di strict Telegraph Office, Kokrajhar. 

 

 

. •• a kplicants 

1. The Union of India, 
to be represented by the Secretary 
to the Govt, of India, 
Telecommunication Deptt. 
New Delhi. 

2.The Chief General Manager, Telecom, 
Assm Circle, 
Ulübari, G..iwahati-7 

.3. The Chief Postmaster General, 
AssTl Circle, 
Meghdoot Ehawan, Giwahati- 1. 

a. a 
	ResoondentS 

Contd ... P/2. 
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DETAILS OF APPLICATION 

PARTIcJLARS- OF THE ORDER AGAINST WICH 
THE APPLIC-'ATTon is MADE : 

The aoo lication is made tiot against any 

particular order, but for a direction to the respondents 

to regularise the services of the applicants as of regular 

Group SDI  cadre. 

JU.RI 31)1 CTICN OF THE TRI BIJNAIJ 

The applicants declare that the subject matter 

of the application is within the jurisdiction of this 

Hon'ble Trjbunal 

LIMITATIf 

The applicants further declare that the applica-

tion is within limitation as prescribed in Section 21 of 

the Administrative Tribunals Act, 1985. 

FACTOF THE CASE : 

4.1 	 The applicts are citizens of India. 

4,2 ' Tht the applicants have similar cause Of 

action, the relief saa3q prayed for is also same and they 

have a common intrest in the matter and as such, the 

applicants crave leave of the Hon'ble Tribunal to permit 

them to join together in a single application as provided 
0 

for in Rule 5(a) of the C.A.T. (Proce.1re) Rules, 1987. 

4,3 	 That the applicants are similarly placed 

employees jqorking as Casual Telegram Man/Telemesseflger 

at different Telegraph Offices under the Deparneflt of 

Tel ecommuni cation. 

Contd...P/3. 

- 	
-È 

3 

0 



* 3- 

4,4 	 The applic flts were eirlier working in 

Telegraph Signalling Section of different Post Offices as 

Extra-Departflefltal Telegraph Messengers. The dates of initial 

appointment of the applicants in Post Office are shOw below : 

Date of initial 	At Post Office 
uointment 	at 

1t ?plicant 	3.10.78 	 Diphu 

2nd ?pliCant 	1.2.82 	 Diphu 

3rd Ppplicant 	16.10.87 	 Diphu 

4th Applicant 	5.1.84 	 Diphu 

5th App1icarit 	59.83 	 P#EhIZ Hojai 

6th ?Iicant 	99,83 	 Hojai 

7th Applicant 	23. 3.85. 	 Kokrajhat 

8th kpliCaflt 	8 40 8.78 	 Kokrajhar 

4• 5 	The ,Depar'thtent of Posts offers telegraph services 

alongwith its reqular services of acceptance and delivery 

of letters and articles and for this purpose each Post 

Office is having a telegraph signalling system which is 

called Combined Sicalling Offices (c.S.O for short). Th 

Posts & Telegraph Department took up a policy decision 

that the Cs whicharefl an average dealing with more than 

500 telegrams a day vould be converted into full fledged 

Telegraph Offices under the Telegraph Traffic arm of P&T 

Departfleflt. The standard of conversion of C3s into 

Telegraph Offices (called DW) were latter on liheralised 

from 500 telegrams to 350 telegrams a day. 

Posts and Telegrh Depa rthent were bifurcated 

into Department of Posts andDapareflt of TelecOmmUfliCatiOru 

and after this I bifurcation, it was decided by the 

Contd.. .P/4. 
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Government that each civil district head-quarter should 

have minimum one telegraph office under traffic arm (now 

under Department of Telecom.) irrespective of the number of 

telegrs to be dealt with. Pursuant to such a deisiOfl 

Telegraph Offices were opened at Diphu, Kokrajhat and }jai 

On 4.1.91, 20.3.91, and 29.3.92 respectiVely by converting 

the corresponding CSOs into DWs. 

Since there were chances that the staff in the 

earstwhile CSOs may be rendered surplus znl at POgt Offices 

clue to closure of Telegraph portion at Post Lffi Ces  and since 

there may be serious discontentment if the employees are 

retrenched due to nq fault on their part, the Telecom 

/
Department engaged those employees in the same position and 

changed their designation as Casual Telegraph Man instead 

of Extra Departmen€al. Telegraph Men. 

The applicants are such extra departmental 

telegraph man who are presently working under the respondents 

as casual telegraph man. 

/ 

4.6 	That by an order dated 3.7.90 issued by the 

Bbstmaster, Diphu, it was intimated that the namesof the 

1st, 2nd and 3rd applicants were forwarded to the Telecom 

Department for absorption. 

A copy of the said order dated 3.7.90 is 

annexed herewith as ?NNEXtJRF1. 

4 • 7 	That by order dated 7.1.91 the 1st and the 2nd 

applicants were absorbd as Casual Mazdoor (Telegraph 

Messenger) and were posted to, the DittiCt Telegraph Office,' 

Contd.. .P/5. 
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- 	 Diph. It was stated in the ore. that the re1arisation 

of the said applicants will be made as per existing 

depatmental rules. 

A copy of the aforesaid orer dated 7.1.91 

is annexed herewith as NEXURF_2. 

4.8 	That similar order in respect of the applicantE 

3w&s issued on 7.1.91 by the Superintendent, Telegraph 

Traffic, Jorhat Division by which he was engaged as 

Casual Mazdoor, 

A cOpy of the said order dated 7.1.91 is 

annexed herewith as NE)JRF3, 

4.9 	That as regards the p'etitione No, 4, an order 

dated 29.1.91 was issued by the InchargeT  District Telegraph 

Office, Diphu by whi.h he was enaged as a daily rated 

Mazdoor. 

A copy of the said order dated 29.1.91 

is annexed herewith as NEXURE-4. 

4.10 	That as regards the applicant Nos. 5 and 6 

are concerned, such order was issued on 28.3.92. It is 

pertinent to mention here that the order dated 28,3.92 

sates that the applicants No, 5 and 6 are transferred and 

directed to join the D.T.O. 

A cOpy of the said order dated 28.3.92 is 

annexed herewith as ?JNEXURP.-5. 

4.11 	That similarly order dated 7.3.91 was issued 

by the Superintendent, Telegraph Traffic, Dhubri shereby 

Contd..Y/6. 



the applicant NOs. 7 and 8 were diverted with a direction 

to report to the Incharge, D.T.O. Kokrajhar. Pursuant to 

the aforesaid order dated 7.3.91, the aoplicarit Nos. 7 and 8 

were relieved by an order dated 19. 3.91 and accordingly, 

they joined at Kokrajhar. 

Copies of the aforesaid orders dated 7.3.91 

and 19,3.91 are annexed herewith as NNEXURE 

6 and 7 respectivelY. 

	

4.12 	That the petitioners state that as already 

stated hereinabove, a decision was taken by the authorities 

to convert C.SOs located at all the district head quarters 

into DTOs snd that the existing signalling staff may be 

Vabsorbed in the DIO •  Such a decision is reflected in a 

communication dated 5.5090 written by the Superintendent 

Telegraph Traffic, Dhubri addressed to Superintendent of 

PostOffices. 

A copy of the aforesaid communication dated 

5.5.90 is annexed herewith as NNEJR. 

	

4.13 	That the applicants state that they were not 

/from

retrenched by the DepartmentOf Posts but were transferred 

 Post Offices to Telegraph Offices and since all these 

applicants Were holding civil posts as extra departmental 

telegraph man, they should have been offered a similar post 

under the telegom. department and under no circumstances 

they ghOuld have been put in lower posts. Bu the 

respondents for reasons best known to them had engaged 

the applicants as Casual Mazdoor for teegraph man work 

which were nor-civil and non_regular pOsts in the Telecom 

13 
	 Contd ... P/7. 
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]Jepartmeflt. This has been done in a most arbitrary and 	* 

highhanded manner and as the applicants hail from very 

lower strata, they could not have any choice and joined the 

• pOsts. 

4.14 	That the applicants state that on the date of 

opening of Telegraph Offices in respective places, few posts 

of 2x Postal signallers and telegraph messengers were 

abolished at the signalling sections of the Combined Offices 

and same number of posts cropped up at the newly opened 

V 	 Telearaph Offices for the purp: se of doing similar/same 

jobs. Therefore, the applicants who were extra-dapártneflal 

telegraph man and who were doing the same pattern of jobs 

at Post 0ffices in their respective signalling sections 

should have been straightway engaged/absorbed in the newly 
V 	

createdpOsts at Telegrh Offices as regular employees. 

The vacancies were regular in nature and as such, there 

ther• was no impediment on the part of the respondents to 

engage the applicants as 	 regular employees. 

But the r?spcnents preferred to engage the applicants as 

Casual Mazdóor to perform similar job of telegraph man 

or telegraph messenger. 

4,15 	That the applicants state that since January 

1991, the Department of Telecom has teen regularising 

about 200,-300 Casual Mazdoors ever year in many non- - 

specific posts and has offered them the status of regular 

Mazdoor. However, the applicants have been made to work 

against regular works of regular telegrh man without 

giving them the benefit of the said posts. 

4.16 	That the applicants state that the Director 

COntd ... P/8. 
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General, POsts and Telegraph issued a circular dated 

20. 2.76 lajing doi a scheme for 1absorption of Casual 

Madoors and Part-time Casual Mazdoors (the circular is 

prior to bifurcation of Telecom Deparnent). According to 

this circula, recruitment to regular establishment 

/from outsiders may not be made till eligibLa casual 

labourers, Mazdoos and Part_time labourers zza who are 

otherwise suitable are regularly employeed. It has also 

been laid down that the recruiiinent may be made 

in the followingorder of preference 

By  Peon now dying cadre 

Nbn_test category, clas-IV 

,iCc) extra-departmental agents ; 

/ (d) casual labourers ; 

(e)Part-time casual labourers 

(f) outsider through Employment Exchanges. 

Thus preferene has been givexi to the extra-departmental 

ages like that of the applicants for reqularisation into 

the GroupD posts as corrarXedto Casual Mazdoor or Part- 

time Mazdoor. But the beflefitof that circular has not 

been extended to the aiplicants. There are other circular 

holding the field by virtue of which the petitioners 

should have been regularised. The applicants crave leave 

of this Hon'ble Tribunal to produce the relevant circulars 

at the time of hearing of the application. I-bwever, a copy 

of the circular dated 20. 2.76 is annexed herewith as 

NNEXU RE-9 

- 	4.17 	That the applicants stte that they are 

qualified for the posts of Telegrhman or any Gropu-D 

posts in whichthey are presently working. The are not only 

Contd.. .P/9. 
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eddcatioflallY gualified for the Gtoup.-D posts but by now 

• 

	

	 they are also tho roughly acquainted with all the wOrks 

of a Gropu D staff and telegraphrnan (Indoor and outdoor) 

f Telegraph Office. In fact they are at times required 

to extend their helping hands to Gropp colleagues 

when latter ar6 required to MRks manage  the wOrcs 

singlhded at counter as wellas instrument room. 

4.18 	Thatthe applicmts state that on the basis cf 

the circular dated 20. 2.76 they are entitled h to be 

regularised in their services in any Group D posts. Even 

otherwise also as per the policy decision they ought to have 

been regularly appointed in the Telecom Dapartment. 

4.19 	That the applicants state that they have 

*ade representations for absorption in .a regular posts in 

the Telecom Department. However, inspite of such reresefl-

tatiOns, the case of the plicaflts have not been considered 

by the . rspOfldefltS. Since the representations are 

identical, copies of some of the representations filed 

by the applicants,are annexed herewith as 	 101, 

Q_L 

s4• 20 	That the applicants state that during the 

course of their service under the respondents they have 

spent their valuable years and have lost chances of •  

appointment elsewhere. Some of the applicants are about to 

cross their upper age limit for appoifltrnefltX 	undt the 

Government. The applicants having crossed or about to 

cross, the upper age limit for appointment in the Govern-

ment job, their services are required to be tegulatised 

COntd...P/1O, 
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as they will biff not be able to be appointed in other 

departments. 

4.21 	That the applicants state that when they have 

made representations and they have been expecting regul 

risation in terms of the policy/circular of the Government, 

the respondents instead of regularising the services of 

applicts have considered to dispense with the services 

of the applicants. Thus there is imminent threat of 

termination of their services and therefore, the applicants 

pray that appropriate interim order be passed restraining 

the resoondents from terminating the services of the 

applicants.iaRmtoh Unless such an order is passed, the 

applicants would sufer irreparable loss and injury and they 

wOuld be forced to starvetion 

4.22 	That a statement showing the details of 

educational qualifications, appointment etc. of, the 

applicants is annexed herewith as ?NNE)JRE-11. 

4.23 	That the applicantsstate that the respondents 

having utilised the services of the applicants in 

exploitative terms, their services are reauired to be 

regularised. 

5 • GI)UN DS FOR iELI EF WaTH L EGAti P JVI SI ON S 

5.1 
	For that the applicts being extra- dep artmental 

agents in the Postal Department, they were holding a 

civil pOS t and therefore, they are required to be 

regularly absorbed in the Telecom Department. 

5,2 	For that the plicants having been utilised 

Contd,. .P/11. 
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again t permanent posts, they deserve consideration for 

permanent absorption in the regular vacancies. The 

respondents cannot do away with the services of the 

applicants in an arbitrary manner. 

5.3 	For that the applicants were in fact transferred 

from the Postal Deparneflt to the Telecom Deparuei1t 

and theore their 	re.-aonointrnent. On their 

transfer, they have been vrking against permanent posts, 

and therefore, they are recuired to be regularised in those 

posts. 

5.4 	For that the services of the sppl i can ts 

are required to be regularised in view df the circular 

dated 20.2.76. 

5,5 	For that after utilising the SerViCeS of the 

applicants in exploitative terms, it is the boundeii duty 

of the respondents to give the epplicants the benefits 

of requ]r employees. 

5,6 	For that when the right to wrk has been a 

slogan of the day, the services of the applicants are 

threateneObetérmifla4 rendering them jobless 

and in the process their livelihood is being threatned 

to be anatched away contrary to the said slogan and that 

too without affording thp spplicants any opportunity 

of being heard. 

5,7 	For that after having rendered services in 

the Postal Department for such a long period of time, 

it is the legitimate expecttiOfl of the appliCantS that 

- 

Con td,...P/12. 
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they would be regularly absorbed by the respondents. 

5,8 	For that—the impugned threatned action being 

violative of the Articles 14, 16 and 311 of the Constitution 

of India, the same is not sustainable in the eye of law 

and liable to be set aside and quashed. 

DETAILS 0? REMEDIES EXHAUSTED : 

4 

That the applicants declare that they have 

exhausted their deparbrental remedies by filing represen-

tations and there is no other alternative remedy opened 

to then exct by way, of filing this application. 

MATTERS NOT PREVIOUS FILED OR PENDING * 
BEFO RE NY OTHER OOURT 

That the applicentsfurther declare that they 

have not filed any application, writ petition or suit 

regardng the matter in respect of which this application 

is filed before any Court or Authority or any other 

Bench of this Hon'ble Court nor any such application, writ 

petition or suit is pending before any of them. 

S. RELIEFS SCUGHT : 

.-n view of the facts and circumstances of the 

case mentioned in paragraph 4and the grounds mentioned 

in paragraph 5, the applicants pray that the instant 

plication be admitted, records be called for and after 

hearing the parties on the cause or causes that may he 

shown and on perusal of I  the records, Your Lordships may 

be pleased to grant the following reliefs : 

(i) To issue a direction to the respondents to regularise 

the services of the applicants from the date of 
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their joining the Telegraph Offices. 

To iSSUC a direction to th6 reondents not to 

terminate the services of the applicants and to 

give then all consequential benefits 

To issue any other direction or directions as 

this Hon'ble Tribunal may deem fit and proper. 

9 INTERIN ORDER PRAYED FOR 

Pending disposal of the application, the 

respondents be directed not to terminate the services of 

the aoplicants. 

 

The7 application is filed through Advocate. 

PAR2CtJLARS OF THE !.P.O : 

(i) 	.P.O.No. 	 (ii) Date. 

(iii) Payable at 	: Guwahati. 

LIST OF ENOLOJRES 

As sted in the Index. 

VERIFICATION 

I f  Shri Bihnu Pada Chakraborty, Casual Telegraph 

Man (Outdoor), District Telegraph Office, Diphu, the 

applicent No.1, do hereby solemnly verify and state that 

-: 	 statements macis in paragraph 1 tob4 and 6 to 12 are true 
I.E 	

to my knowledge and those made in paragraph 5 are true to 

mylegal advice and I have not suppressed any material 

fact. I am also duly authorised by other appliCants to 

sign this verification on behalf of all of us. 

- 	 d I sign this viificatiOfl on this the 

day of jv7-1Z9 1 99J at Guwahati. 	 - 

fL— 	'L Ci4 fJkrL&1okj- 
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0)J 	 The 5updt.j 

• 	 telegraph Trdflic,Jorhat-I 
Nb.-I/stt uiphu/90 	 hated iiiphu the 3-1-91 

ub-. 4sorption or L.D. Meusenhecs i n J.l.0. Diphu due to shifting 
of, delivry. af work of Telograinn, from post office to Ttlegrdph Office. 

4! 

:1'f:- Your Memo ri0• T-5/J.1.11./conversjon/90-91 	dt 

rANNEXURE-  1_ 
The iolJ.owing post.of tele Messengers and E.D. tele 

Messengers were specificially created for delivery of Telegr-ims in 
Liiphu Town area. Due to diversion of telegram deliv9ry .;ok from 

post office to Teltgraph Office, the pursons working at present are elsa 
.a required to be diverted from post office to Telegraph Office, ottr - 
wise all of them will be thrown out of employment having no su t, i i s t a _ 

nce of thei: o'n es there is no vacancy at Iost office to accoinodatc 
them. 

All these messengers are well acquirited with day to 
day work of telegraph Branch. The location of veriou.s farms,busirie 
and commercial centres,Institutions etc. in the Uifferent parts of 
the Diphu Town ared are also well known to them as hyyare renUerin 
door to loor delivery scrvice for a long time. 

The particuLrs of the mesnngers to be diverted to 
D.I.O. Iiiphu from Jiphu H.P.D. are shown below:- 

Name 	 )ate of hii'th 	date of 	Lenqht of 
continous 	service 
service.  

1. Shri Bishn.j rada 	 More then 
Chakrabarty 	 1-3-61 	 3-1078 	12 yrs. 

jhri Kanu Hhusan 	 ?'lore then 
Chakrabarty 	 1-10-64 	 1-2-82 	 8 yrs. 

3.hri •Gokul Ch. Ley 	19-11-65 	 16-10-87 	(lore then 3 :.rs, 

All of them have been asked to have a liaision with 
the Ot' icer in-charge O.T .O./_iphu. Their pe rson.l file en.. other 
service particulars vill be sent accordingly. 

• 	 This is incontinuation of thii OltiCe let.ter of 
even no. Ut. 9-7-90 . 

Ioutmaster 
3iphu H.IJ,-78'460 

Copy to: - 1. The In-chrge,D. 1. 1J./Uiphu for frivnur of asorbtion of 
the existing tele 11,1essenger before placing r• 	 to the Employ- 
.-rent Exchange fornew candidates or for diversion of 0 fficials from 
other Telegra.nh Units. 

'. Shri B .F • Chak rabarty, a ft'y Telemesonger/Uiphu. lie will 
please cirry with him all undelivered HCU  rnesseges and cooked "'\" 

• mesqqer-s to be transitted by t.T.Q. on tho morning of the d:'y o'. 
opening aS the post of Telegraphist at Uiphu H.U. will be abolished 
'from the day,of opening of u.T.fh 

• 	 Shri K.B. Chakraberty,E .0 Telcmesenjerl They will kt2p 
Shri Gokul Ch. iley n rtg.telemesuenyer 	p:oper liaisi.o: 

with U.T.O. ani 
eport to duty 

there. 

One spare copy to The Supdt.Telegraph Iraffic,Jàrliot 
at Camp t.O./liipltu. 
ihe 5updt. of post 1'rfices, Nowgong Divisian,No#goiiq for 
favour of information. 

C- 

I 

--' 

	

vocate 
	 7 24' 

61 
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Depar'tni.nt If Te...Ciniuinicatj.n. 
'ffiQs if the bupsrii,t. i,nt,1e1egraph rr.uio,J.)rhat 

 50012 - OPILA 2-7______ 

N9..2/e.t/Djphn/90..q1 	Dated at Jsxbtu1., tb.. O7-0191 
IT 

is 
akri.rty, r.gulsr Csui1 XeBaearor if Head Pest (effic.,rsiptu 

are hereby •ba.rb.4. as Caaiiil )taizdser (T.l.grapá N.sa.mies) ,! 
sd peated t. D* 'Z o v , Dipha f Or the delix.ry if T.l.rrams, 
the C.G.M8m.(1rcIq,Grithctj  letter 
d.t.d 31.07 -90, •it the exi8tj.jg vanci.s it DXG..'D' if 

ehe iiba•rptiei i8 a& pur.ly t•rnpirary 	 9"f . 
 

the •ffjcja 	z. .itit1.d ter peg and e110woe*i as Per exi:otino  
R'1.a, and tli9 entitled for Weekly 1ff Vto. 

The reu1iriaiti.n if t he I ibSv. C$3ua. 14ezdii, 
will be mMe us per exiting Pepwtientl Rules as When  requtre d . 

/ri i.P.CheJrr.,ty - anu Bl,iaan Chk)siViistl,r, 
had been u•rkiyig t l)ipiu P.. sno.03...1O7 3 1 0 	2.. 82 respect T.1egrm iLsa8.nçer(M. 

	

up.r1te4ent,4 1 r 	PrfI'iC, 
Jiyht DiViøiiy, 	i' p 785 001. 

	

phere/20680 	 I 

..21Cent/JJjp/0..qt 	Dt.d at J.t.- i, th 07.01.91. 

 

C.py ti; 1. Th1 n_che.rg,,Dr/Dip fey irtf•y*atjg and i/iCtix 
&itd repert C.mp).j1o. iJW(1t1y. 

  

 

2 •  The C .G.14.T. 

The Area M 6a sq,,, *r,l.lecew.t5pp1y Asaa 

he .A.L. (r/), s/s the CG#V Aa 	,Wbiyj, Gaiheti. 

5 	P ost  M&ater, Dip)j P.tjt f:fice, 

6 9  k'il. N 3 . 51DV ~- / lit aff/Diphu  for I*CSI4. 
7. (fuic, C.py 	'8. spvro  Copy, 

'V • 
UPtsfl4eflt,Te1çyep 2,&ffiC, 

Jehøt Diviai., Jirhat.. 785 0010 
phen./20680. 

  

  

&•.____ 

-S 

S 



JtdVP. 	Di:_ 	E ANNEXIJRE- 
AJ' 	 Dep&rtentiY1e_'Cimnuniotiena. 

(ffice of the 	 ' p.rintendent,roirsph 	fiC ,JSrh*t l)iYiAiiyA, 

JriAr- 78 001. 

Dated at Jeyit-1, the 07..01.. 0 1. 

p-S 

 

jri Gokul Ch,Dey,,repular Casua iesnenver i ip)i 

loot ffico ii hereby enøi.d lie Daily !&1d Cj3. flzdoer 

!itbt (ri en piy'el' teiip•rsry iind on .d.hcc besis (c work 

no rRv fer five day a ve ) and peatei &t D... 'iTRt 

the exjati,,' vcy 6,f the /(13 end. The Cpniidate mav be terai-

-td vt y time eeiy%ifl y ree8n thnof 1 thr,ro will no 

r claim for y'iu1 en *b*eptiSn in fatiira. 
II 

The cazdjdate hel been wei rklnw at Diphu iest £f1C 

a tel'pIi W8300rer ainc. 16-1fl-17. 

, ls'rph rffiC, 
Jerht )iviaien, Jer2t..715 'D()1. 

ph•e/2.uiO. 

	

ic./ 	2/Cnt/DjpIm/0i..91 Dated bt J•ht-1, the 07-J1-1. 

:thei..Che,,D.J'.1jpjifer 	 and 
Se i report C')ljCe. 

- 	- - 	2 • The Area 	 vm #  ihrt,ah. 

• 	 30 2 IS i. 'at 11tO!, iip,i A•at JfiC0iflPT1. 

he. C s d14 st e C Cen e4. 

5. - ile 	 ,.,c.,j •  

0 

kt 

:). '.'/'•. •7. Jt*re. 

Lin peninte,,,t1 
Joy4t !)iVii• 	 -7" r')1. 
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Dopw'tmtt of Te]omifliC8tiC* 
CfL'ic e of the up erint ident T el gr aph Tr t'f ic, 

t*ubri Div i ai, Dhubr i • 

11 o O/. aw cr9 I on! 1/K1J..G?/ 90 	 at ed at ki ubr i. 
the bth.ay/OO 

To 
The Jj icrmnt cnd'it of rc 	Cfl'ic&, 
Uoalpara Qiv310rt, Jiu'i. 

:3ub i - oriv cr9 ion of j3 at DI t .TI end 
,tuarters/Deputation of prc ont 
sign ailing Staff. 

In aordaflce with the deiSjon/ifltrUCtiOfl of 
1'elecan, 10=iSsiOng the S iocatel at 1)1St. H4 should be D 
prcwidod with Depertm1t al TelWaph Cffice and cordingl7 
,Id 	Generel Mag' Telecom. A3 sam 'ircle dtded that all 
the fiSt. HQ 	' will to converted into JrCs by 	nber 9 199 
Ther of are, 	 d Goalpw'a CCs under your control will 
te ccnvcrted into uros within a Short poriocL. 

- -. 	In this oonn3tiOfl, the under9iied reçu&t.3 Jai to 
epaDe7oU e js tjng ni iaUing staffs on deputation 	le 
for a period of 6 monthS/i year for working in the afore3td 

Further, you are requ&teci to obtain cpticr tro.. t't 

T elegrah MsgerS atthed to Kokrajar . 
Jh eth 6r th ey ar e willin g for th dr aLs or pt ion 	tie T rl oz on 

on c onv er8 ion  of 	s into AJT s, if so, 1 ot' 	d t' eir 

7 option3 to the und3igned in triplicate at an  ealit 
pos sible. 

Thanking yon, 

n 
W- •.J.JaS 

Ster.nt(1C1cnt ri'rt 
Dhubri )iviion, ktubri. 

'•: ' 

.5 
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- 	bsorption of casual mazdoors and part-time casual mazdoorz 
w3cks in regukar class IV cadre - relaxation given - clari-
fications regarding. 

tX&T No. 269/142/75..$TB dt. 20.2.1.976. 

Various instructions for absorption of casuaL 
mazdoo rs and part.. time casual maz&or5 hr e been issued from 
time to time by the Directorate. Instances have come to notice 
that these instructions have not been interpreted correctly 
and as a result of this they are not being implemented 
properly. A summary ot various relaxations issued so far 
for absorption of casual mazdooEs and part- time casual 
mazdoors are reWroxced below for guidance and necessary 

* action. 

2. According to the instuctions contained in this office 
letter No. 204/22/69..STB.1 dated 14.5.69 casual mazOrs are 
eligible for absorption as regular class IV posts provided 
they have been recruited through employment eøhange and 
reizdered a minimum of two years continuous service (at least 
140 days of service thring each of two years). The casual 
maziO rs have al so been given age concession fo r abso rption 
vide this office letter No •  204m.11/61.8TB dated 25.8.61 & 

9. 10.61 which inter alia provide that the period spent by 

casual mazdoOrs including the broken period of tke service 

provided it is in a continuous stretch of 6 months, may be 
taken into account for the purpose of age relaxation in 
regular establishment. The age concessions granted to 
mazOrs for absorption to regular class IV cadre have been 
extended to casual mazdOOrs for their appointment as Lineman 

also vide this office letter No. 18-25/67_NCG dated 21.1.74. 

3,, As regards the absorption of part-time casual 
mazors to regular establishments, orders have been issued 
vide this office letter No. 160-.25/66..B1 dated 25. 4.69 
which inter alia provide that part time casual mazors 
are also eligible for absorption to regular establishments 
if they have acauired experience of a minimum of four years 
continuous service as part time casual labour in the office 

establishment to which they were appointed through employment 

exchange. 

Con td1 . . . P/2. 

Attesd. 

UvoCate* 
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- 2 - 	 kin ex. 9 con td. 

4. The condition of nomination from Employment Exchange 

was reviewed in 1973 and it was decided in consultation 

with D.G. P&T and orders were issued vide this office letter 

No, 269- 21/68..STB-. 1 dated 22. 8.73. that casual mazdoors 

pointed without nomination through Employment Exchange 

upto 31.7.7 3 may be dispensed 4th. The above concession 

has also been extended to all part time casual rnazdoors 
vide this office letter No 1  269/105/73-STBI dated 6,4.74 

5. While mtng recruitment to regular class IV estt., 

it has been made clear vide this office letter N0.269/34/ 

64-SPB...1 dated 15.964 that recruitment to regular establish.. 

merit from outsiders may not be made till eligible casual 

labourers, mazdoors and part-time casual labourers who 

are otherwise suitable 1  are available as mentioned earlier 

in para 2, 3 and 4 abOve. If such casual mazdoors, eligible 
for absorportion are not available theri.only recruitment 

may be made as per the provisions of this of fice letter No •  

45-13/72-.B.I(Pe dated 29.6.73 which inter alia provide 

that the recruitment may be made in the following order of 

preference. 

Boy peon (flow dying cadre) 

Nontest category Class IV 

Extra Departmentaj Agent 

Casual Labourers. 

Part-time casual labourers 

Outsiders thtough Employment Exchange 

Obviously the inclusion of non-test category staff 
at (b) who are already on regular establishment, is for 

consideration to test category. So also the casual labourers 

and part-time casual labourers mentioned at (d) and (e) 

above refer to those who are not eligible as per para 2, 3, 

and 4 above. 

S. bwever, some instructions were issued vide this 

* 	office letter No. 45/25/73_STB.1 dated 24.6.74 which inter 

alia provide that the services of the cal labourers who 

have not completed two years of service as on 30.11.73 

Att" 
COn td.,. .P/ 3. 

.avOCBt0 
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Ann cx. 9 con td. 

may be dienséd forthwith and resultant vacancies may 

be got filled by suitable candidates sponsored by the 

Employment Exchange. It has, however, been clarified vide 

our letter No 269/21_68.T8.I dated-22.8.75 wherein some 

,ecial relaxations have been givan to casual mazdoors 

in regard to thei r nomination through Employment Exchange. 

In short those casual mazdoors who were employed before 

31.7 0 73 d are continuing thereafter, will not be 

disqualified for consideration on the plea of their.nOt 

being sponsored by the Employment Exchanges. 

L 

S. 

'. ,,r 



=ANNEXURE- IoA 

0 	 'A" 

To 
Th Chief General Manager, 
Assarn TelecommunicatIon Circle, 
Ulubari, Guwahati-7. 

Dated Diphu  

Sub :- 	 Prayer for absorption into Telegraphnian Post by 
counting my total Central Govt. Services in 
P & T Department. 

1 

.LL/ith due respect, I boj to state that when 0.10. 
Diphu, was openedon 04e01.91 by closing the Telegraph 
signel1ng section of Diphu Head Post Office, the then 
C.G.M.T. having been realised that all of us, who were 
workina in Telegraph signelling section under H.P.O., Diphu, 
may become surplus there had agreed to give us temporar 
appointment as Casual Mazcoor at D.T.O., Diphu, vide S. T .T. 

 
 

Jorhat No. B-2/Cont/Diphu/90-91, Dated at Jorhat 07.01.91, 
issued as per instruction of C.G.M.T's, Assam, Guwhati's 
No. TFC-3/90-91/D0T/3Dip 	, Dated 31.07.90 	and 	gage 
me to work a s_-( qj 	 Y' C a tt a 
D.T.O. Diphu with ef'fect' from 04.01.11. 

That sir, I btg to state hereby that I was first 
appointed in Postal Department on 	 and if my 
total Kau sax casual service in P & T Departtheit is consdercd, 
I have already served here for 5(Y7 	years contiz'.ouiy 
initially as t.D. Messanger and later on as Group 'D" on 
promotion. 

That sir, I hail from a poor familj and ho1dir 
the burden of F( V1r 	Members of my family being married 
one. 

Under the circumstances, I would requet you to. 
kindly regularise me into the cadre of 	oci 
while there is clear vacancy exists in that post at D.T.O. 
Dl p h u. 

Thanking you. 

Yours fa:.thfully, 

At t - ~4, hAA. fL c1T1Lj 

copy of S T.T's No. 
Diphu/90-91, Dated 
07.01.91. 

O- 	\" 2. No. A-1/ESTT Diphu/90, Dtd. 	
0 

V 	
. 	 Diohu the 03.01.91 issued b' 	 0 

Post Waster to S.f.T. Jorhat. 

3. Service Varification Memo issued 
by P.M., H.P.O. Diphu, Dtd. 26.12.91. 

0 	 . 	

. 

It Encloser :- 

1. Photostat 
I  ) ) 	8-2/Cont/ 

) 	- W a: Jorhat 
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• 	 ANNEXURE- 
To 

The Chief General Manager, 
Assam Telecouununication Circle, 
Ulubari, Guwahati-7. 	

p 	 r 

Dated Diphu, the p2Y 2 
Through proper channel. 

Sub :- Prayer for absorption into Telegraphnan post by 
counting ray total Contral Govt. Services in P & T 
DO par tine n t. 

Sir, 

With due r€Spect, 	bg to state that when D.T.O., Diphu, 
was opind on 04.01.91, by closing the lelegraph Signalling 
Section of ]2iphu Hd Post )ffice, the then C..M.T. havir 
bn realiad that all of us who eG working in Telegraph 
19neliing iection, under 	Diphu may b€coe surplus 

tha,e had ard to give us temporary appointiuert as cuua. 
Mazdoor .e i.T.O., Liphu, vide öTT/Jorhat No. 6-2/cont/Diphu/ 
90-91, dated at Jorhat 07.01.91, iued as per instruction of 
GMT's, Assam, Guwahati's flo. TFC/00-91/DOT(3)/Dip. dated 

31.07.0, and onga9La ,e to work as, 1 1elograph Messenger (out 
Diph, vilth effect from 04.01.91. 

That Sir, I beg to statv hre1y that I was first 
ppcitited in Post-el J3rcnt on 01.02.1982, and if my total 

casual service in 	T iepatment is conithred. I have already 
served here for 13 (thirteen) years continuously initisllyas 
LB. Messiner and lett€r on as Group 'i)' on promotioh. 

That 21r, i hati from a poor family and holding the  
bui-n of 5 (fiv') \@mbQr3 of ray irily, beicio married on.. 

'Jdr ht crcwcstarcs, I 'culi request you to ki!Idly 
0 	

reglarsed me into the cadre of .  3roup 'D' releraphan (out 
door) while thej.e Is clear vacancy exists in that post at 
D.TC., Diphu; 

Than1ng you. 

?urs iaithfuliy, 

(Kanu Bhusri Chakrabor;y) 
Telociraph Messenger 

outdoor) 

Teleqraph office, 
iiphu - 732 460. 

Karbi Angloog District. 

Enciosers :- 

1. Photostat copy of STT No. 
• 	 R-2/Cont/)ihu/90-91 . 

• 	 2. No A-1tstt.Dipnu/90 
dtd. Dphu the 03.01.91 

• 	 issued by post Mastor to 
TT Jorhat. 

' 	3. service Verification Mrno 
/ 	iucd by Post laster, H.P.O. 

7 	Diphu, Dated 26.12.91. 

Mow 
g•• 

•- 

r 

Nalf 

r 



:A ~ 9"XURE- oJ 

• 	 To, 

The Chief Gnexal ManaSr, 
Asiam Teleco.auntc.tion Circle, 
Ultibari • Guwahiti-7. 

Datod Diphu the 
Sub s 	Prayer for absorption into T*legraphaan Past by 

counting my total Central Govt. 3ervicss in 
P £ I Department. 

LL/ith due respect. I b9j to state that  when  b.4i. 
Dtp1u, was opened on 04.01.91 by closing th 1 1e9rsph 
signelling section of Diphu Hood Poet Office, the then 
C.G.M.T, havirq bcen ra1jtd that all of us, who were 
workinci in Telegraph sicnelling section under LP.Q., LIiphu, 
may becomu. surplus the had azed to give tis temporary 
appointment as Casual Mazdoor t 0.1.0., Diphu, vicS L 
JorhatNo. -'2/nnt/Diphu/90-91, Dated at Jorhat 07.01.91, 
iFsd as per intrctiori 01 C.C.M.T', Asaai, Guwhetti's 
No. TFG-3[9O-91/DOTf3ip 	, !tc! 31.07.90, and •n'i'ig1 
t*eto w 	i ork aJ 	a' 
D..C. Diphu with 	fect fr 	04.01.91. 

That sir, 1 big to stati hereby that I was first 
appointed in Postal Department on I/±8.Z 	and if iy 
total &a*aax casuaL sarvice in P & I Departnent is conside*d, 
I have elredy served hre for 	 years continously 
initially as E. 0. Me ssangax and latr OI as Croup ,'D" r 
prornutlor. 

That six, I hail frulk t4 poor fer4ly and hotding 
the buen of 	w ry 14kgiily b(.tng rnarriid 
one. 

Uncer the circumstances, I would request you t. 
kiNfly r4?glar18e as into Lhe csdre of 
while there is clear vacancy exists in that post at 0.1.0. 
Diphu. 

thanking you. 

Yours fdthfulty, 

 -- •• 	ii ctC. 

/ n ci o se r 

4 	 • 1. Photosta copy of S. T.T'o No. 
32/nt/Dithu/9091, Dated 

Q 	 at Jorhat 07.01.91. 

) 	2..No. A.'11TT Diphu/90, Dtd. 
iphu the 03.01.1 issued by 

'ost Master to S.T.T. Jorhat. 

3 Service Varificatjon Mno tsued 
by P.M., 4.P.O. Diphu, Dd. 26.12.91. 

Attest-ed. 	I 

AvO0at1  

I, 



L_N3EXUfRE-jc)b
__________ 

- r 

TO 
ph Telecom District Engirer, 
N4.aOn(ASsam). 	 - 

Dated, 1-lojal the 9th ?eb)995. 

Sub:- Regularisaticn of service from n.R.N. 
- _ 

Sir, 

With due respect,I beg to write you that I have 

• 	 been appointed as ED -Telegraph Messenger at xoJaiP.C. 

• 	 with effect from 4.9.83. and while working ther 	I have 

been transferred and posted asD.R.M. in theD.T.o. Ho,lai, 

and joined at the D.T.O.Fojai on its opening on 29.3.92. 

and working in the 00T•0 	as D.R.M. T1epgrah Messenger 

since tlen. 

I would reiest you to Jzindlv 'absorb me as  

regu3r Departmental official at F{ojai. D.T.O, as I have 

been working in the Department since a long years continue0 

- 	 - 	 Thanking you. 
t• 	 - d. 	 d%m 	* - - — 	' 	— .' 	- 	 - 	- 	. 

Youra fa.Lthuliy 

	

• 	 - 	- 

	

Dated..J. 	 '950 
D 	4, v 

( -Md. EunusAli) 
• DRM Telegraph Messenger 

Hojal D,T.O.(Assam) 

. 	
• 

- 

- 	S 	• 
- 

•. 	.: 	• • 

• 

• 

• 1 	 - 	 •••- 	 - • 
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To 
The Telecom Dis t..:ict Eng inee: D  NagaOn(A.;am), 

f ( 

Datezl HoJal the 9th Feb/95, 

Sub:- Regularisation of ServJ.ce from D.R.M. 

00 t• 
rp\PW 
l - ";:' •  .(...\r)o0/ 4).  

'T 
• L L 

LA t43b 

NNE)WRE 16 

Sir 9  

With due respect,I bg to write you that I 

havE, been appointed aSED Telcraph Mesnger at Hojai 

P.O. with effect from 9.983 'and while working there 

.1 have been trarisferrj and posted as DOROM. ifl t.11e D.T.O. 
Hojai, and 'joined at the D.T.O. Hojai on its opening on 
2 9 .3.92* and working in the D.T.O. as D.R.M.Telegraph 

messenger since tm, 

oulc 	 you to kindly abri me as 

regular Departmental Official at Hojal D.T.O. as I have 
been working in the Department since a long years continue3 

- Thanking you. 

4? 
Yor faithfull,0 

; 	 ptL 
( Sri Dilip Kumar Paul) 
DRM Telegraph Messenger, 
O.T.O. Hojai(Ass) 

r
, 



- Sl4 Nane the appi1C 

1. Sh ri at shnup ada 
Cha)craboty 

2, Shri Kanu Rhuson 
Cha]craorty 

 Shri Gakul Ch. Dey 

 Shri Bikash 

5.. M&Eunish Au 

6 Shri Dilip Kr. Paul 

7, Shri A.K. Das 

ANN EXTJ RE. 1.3. 

Joined Tele.. Post now Present pay 
corn on 	being 

4. 1.91 	Casual 	Rs. 1917.00 
T/Man 
(Outdoor) 

1)10, Dip hu 1.2.82 	4. .1.91 	- do- 

16.20.87 	4.1.91 	. 	do-. 

5.1484 	29.1.911 	Casual Rs.19 17.50 
T/Man 
(Indoor) 

Class IX 	12.10.70 24 	D,Djai 5.9.83 	29,3.92 	DI4 Tele Rs.1917.50 
Messenger 

HSLC 	 12459 	36 ' 	DT0,jai 9.9,83 	2930 92 	-do- 	Rs.1917.00 

MSLC 	 1.10.66 	29 	1)10 	23.3.85 	20. 3.93. 	Casual 	Rs. 1888/- 
.Kokrajhar 	 T/Mafl 

8, Shri Mridoi Chakraborty Class VIII 1.7.61 	34 U 	do.... 	8• 8.78 	20.3.91 

I 

I 
	

/ e. 
	

I 
I 

EducatiOnaL Date of Present 0fice in rnitered p0 
qualiica.. birth 	age as which 	on 
tion 	 on L7.95 workina __________________ 	

held 

Class IX 	1.3.61 34 yrs. D1O,Diphu 3.10 0 78 

Class VII 	1.10.64 30½ 

HSLC 	 19.11.65 29 

Class VIII 	11.1.65 30 
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., 

Dist. 
\ ; 

VAKALATNAMA 
INTHE GAHATI HIGH COURT 	 ..3-  L(; 

(THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANZPUR, TRIPURA, 
MIZORAM, AND ARUNACHAL PRADESH) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

IN '1' HE COTJR.1' JF'.................... •...................................... ...., AT THE G1J/FE1\'FI 

0 A 	NO ................. ................4._i .. .................. OF 199 6 

PA-DA 	 , 4.ogj Applicant/Appellant w 

VERSUS 	
Plaintiff/Petitioner 

ONION 01 (NI 	Lp4 	 Respondent, 

Defendant/ Opp o site Party 

Know all men by these presents that the above named__________________________________ 

do hereby nominate, constitute and appoint Sri 	 ,.. 	Li 	.CktioIL&&rsw 
Avocate 

and such of the undermentioned Advocates as shall accept Vakalatnama to be my/our true and 
lawful Advocates to appear and act for me/us in the matter noted above and in connection herewith 
and for that purpose to do all acts whatsoever in that connection inclUding depositing or drawing 
money, filling in or taking out papers, deeds of composition, etc. for me/us and my/our 
behalf and I/We agree to ratify and confirm all acts so done by the said advocates as mine/ours 
to all intents and purposes. In case of non-payment of the stipulated fee in full, no Advocate 
will be bound to appear and act on my/our behalf. 

In witnesses whereof 1/We hereunto set my/our hand this ...........day of... ...................... 199 

D. N. Choudhury 

P. K. Goswami 

P. C. Deka 
J. M. Choudhury 

A. K. Bhattacharyya 
harm 

L. Talukdar 

P. K. Tiwári 

K. Choudhu!y 

B. M. Sarma 
Ashok Roy 

Satyen Sarrna 

Satyajeet Sarm 

Rupjyoti Bardaloi 
D. S. B-hâitacharyya 

ishnu Mehta 
.—Slddhartha Sarma. 

Sri ...........................................................................Senior Advocate, leads inc / us in this case 

Received from the executant, 	 Accepted 	 Accepted 
satisfied and accepted. 

Advocate 	'jAdvocatq J" (voci 
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Dist. 

VAKALATNAMA 
IN THE GAUHATI HIGH COURT 

(THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MAN1PUR TRIPURA, 
MIZORAM, AND ARUNACHAL PRADESH) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

IN THE (()IJR..'I' 01' ................... ........... ........................... i.., AT 

NO........................................ ...................... .OF 199 

Applicant/Appellant 

Plaintiff/Petitioner 
VERSUS 

Respondent 

Defendant/Opposite Party 

Know all men by these presents that the above named____________________________________ 

do hereby nominate, constitute and appoint Sri_____________________________________________ 

Advocate 

and such of the undermentioned, Advocates as shall accept Vakalatnama to be my/our true and 

lawful Advocates to appear and act for me/us in the matter noted above and in connection herewith 
and for that purpose to do all acts whatsoever in that connection including depositing.or drawing 
money, filling in or taking out papers, deeds of composition, etc. for me/us and my/our 
behalf and I/We agree to ratify and confirm all acts so done by the said advc'cates as mine/ours 
to all intents and purposes. In case of non-payment of the stipulated fee in full, no Advocate 
will be bound to appear and act on my/our behalf. 

In witnesses whereof I/We hereunto set my/our hand this ............day of........................199 

D. N. Choudhury L. Talukdar Satyajeet Sarm 

P. K. Goswami P. 	K. Tiwari Rupjyoti 	Bardaloi 

P.  Deka M. K. Choudhury D. S. Bhattacharyyä 
J. M. Choudhury B. M. Sarma Bishnu Mehta 

 K. Bhattacharyya Ashok Roy Siddhartha Sarma. 
 K. Sharma Satyen Sarrna 

Sri.............................. ..... ... .... . ................................ Senior Advocate, leads me / us in this case 

Received from the executant, 	 Accepted 
	

Accepted 

satisfied and accepted. 

£ 

Advocat.e 	 Advocate 	 . 	Advocate 
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IN TIF, C1NTRAL AD14INISTRATIVE TRIBUNAL 

GUWAILATI BEI\TCH 

In the matter of : 

O.A.No.41 of 1996 
Shri Bishnupada Chakraborty &Ors. 

Applicants. 
— Ve rs us- 

Union of India & Ors. 
Respondents. 

— MID- 

In thematter of : 

Written Statement on behalf of 

Respondent No. AEi 

I, Shri J.N.Sarmah, Asstt.Postrnaster General(Vig) 

in the office of the Chief Postmaster Geieral,Assam Circle, 

Guwahati do hereby solemnly affirm and declare as follows:- 

1. 	That a copy of application alongwith an order 

passed by this lion'ble Tribunal have been served upon the 

Respondents and myself being aut4horised to defend the 

case on behalf 'of Respondent No. '3 ,I do hereby file 

the written statement and say. categorically that save and 

except.... 

.4 
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except what is admitted in this written statement, rest 

will be total denial by the Respondent No. 3 

Further, I beg to state that before I go for par&wise 

comments, I make a'Brief History of the Case' which will 

constitute part and parcel of this Written Statement. 

Brief History of the Case 

That Shri Bishnupada Chakraborty, Shri Kanu 

Bhusan Chakraborty, Shri Gokul Ch.Dey and Shri Bikash Kar 

i.e. Applicant No.1 7 2 1 3 and 4 respectively were appointed 

as ED Tele 14essenger, in full Extra Departmental Tele 

Messenger, Diphu HO on 3.10.78, 1.2.82, 16.10.87 and 

5.1.84 and on creation of D.T.O. Diphu on 1.1.91 the post 

of Extra Departmental Meseengers in Diphu H.O. were 

abolished and ED Messenger so made surplus in Diphu H.O. 

were transferred to D.T.O. Diphu for their absorption 

in newly created Tele Messenger posts at D.T.0.Diphu on 

3.1.91. Accordingly, Superintendent Telegraph,Jorhat 

Division had absorbed Shri Bishri.upada Chkraborby, 

Shri Kanu Bhusan Chakraborty and Shri Gokul Dey on 

7.1.91 as Casual Mazdoor (Telegraph Messengers) D.T.O. 

Diphu and Shri Bikash Kar on 29.1.91 as Casual Mazdoor 

(Telegraph Messenger). 

Md.Eunish All and Dilip Kumar Paul, applicant 

No.5 & 6 was appointed as Extra Departmental Messenger 

1ojai S.O. on 5.9.83  and 9.9.63 respectively. On creation 

of D.T.O. Hojal, the post of ED Messenger at Hojal G.O. 

had been abolished and ED Messengers became surplus 

staff. These surplus ED Tele Messengers were transferred 

to D.T.O. Hojai on 29.3.92 with a direction to absorb 
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them in newly created Tele Messenger post at D.T.O. 

Hojai. They were accordiny engaged in DTO Hojai as 

Casual Mazdoor (Tele Messenger w.e.f. 29.3.92. 

Shri Ashoke Kumar Das and Shri Mridul Chakraborty, 

the applicant No.7 ed 8 were appointed as Extra Depart-

mental Tele Messenger at Kokrajhar 3.0. w.e.f. 23.3.85 

and 8.6,78 respectively. On creation of D.T.0.Kokrajhar, 

the post of ED Tele Messenger at Kokraj bar S.O. became 

surplus and they were transferred to D.T.O. Kokrajhar 

on 20.3.91 with a direction to absorb them against newly 

created Tele Messenger post in D.T.O. Kokrajhar.Accordiny, 

they were engaged by the Superintendent Tele Traffic, 

Dhubri as Casual Mazdoor (Tele Messenger) at D.T.O. 

Kokrajhar. As all these Extra Departmental Tele Messengers 

were made surplus due to the creation of D.T.O. abolishing 

the telegraph branch of combined offices and all the 

surplus Etra Departmental Tele Messengers were directed 

to D.T.O. for regular absorption, hence it is the 

responsibility of the Department of Telecommunications 

to absorb them permanently. The Chief Postmaster General, 

Assam Circle, the Respondent No. 	in the present O.A. 

has nothing to do regarding their absorption in Department 

of T elecommunicat ions. 

S 

2. 	That with regards to the contents made in 

paragraphs 1 2 2,3 7 4.1 & 4.2 of the application, I beg to 

* state that I have nothing to comment. 

Cntd..p.4/- 
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That with regard to the contents made from 

paragraph 4.3 to 4.12 of the a1icatiofl, I beg to state 

that I have nothing  to comient as the facts are true and 

based on records. 

That with regard to the contents made in 

paragraph 4.13, Respondent No. 	from Postal side has 

nothing to comment. 

That with regard to the contents made in 

paragraph 4.14, I beg to admit the same being true. 

That with regard to the contents made from 

paragraph 4.15 to 4.20 of the application, I beg to state 

that I have nothing to comment. 

That with regard to the contents made in 

paragraphs 4.21 7  I beg to state that I have nhing to 

comment on behalf of Respondent No. ? . The action was 

taken by the Departmert, of Telecommunications. 

That with regard to the contents made in 

paragraph 4.22 and 4.23 of the application, I beg to state 

that I have nothing to comment. 

That with regard to the contents made in 

pagraph 5.1 of the application, I beg to state that as 

per ED Service and Conduct Rule, Extra Departmental 

Employees..... 
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Employees of the Department of Post are being consider-

ed as like as holding of Civil Post. 

That with regard to the contents made from 

paragraph 5.2 to 5.8, I beg to state that I have nothing 

to comment on behalf of Respondent No. 3. i.e. Department 

of Post. 

That with regard to the contents made from 

paragraph 6 to 12 7  I beg to state that I have nothing 

to comment. 

That thes present application is not 

maintainable in the present form and liable to be dismissed. 

That the present application is ill-conceived 

of law and mis-conceived of fact and liable to be rejected 

out-right. 

That the Respondent No. 3 i.e. the Chief 

Postmaster General, Assam Circle has nothing to do 

regarding the claim of the applicants. 

That the respondents crave leave of filing 

additional Written Statement if this H0n'ble Tribunal 

so desires. 

That this Written Statement is filed bonafide 

and in the interest of justice. 

Verification. 



JL 

we 

V E R I F I C A T ION 

I, Shri J.t.Sarmah, Asstt.Postmaster General 

(Vig), in the office of the Chief Postmaster General, 

Assam Circle, Guwahati do hereby solemnly affirm and 

declare that the contents made in paragraph 1 of 

this Written Statement are true to my knowledge and 

those mde from paragraph 2 to 11 including 'Brief 

Eistory of the Case 1  are derived from records which 

I believe to be true and rest are humble submissions 

before this Uon'ble Tribunal, 

MID I sign this Verification on this 	\day 

of June, 1996 at Gu1ahati. 

DEN. 
4sstt. Postmaster Genera! (V1) 
4ssam Circle, Guwahati-78I9I 
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N THE CETAL DINITRAiI" TRIBUNAL 
GUAHATJ RENCH.. 

In the matter of :-

•O.I. ro.ti of I9D6 

bhr:i Binupada Chakraborty 

Applicant 

- ilersus- 

Union of India & othrrs 

1epnnrants. 

Written statement for and on behalf of the 

fespondents No,1t2 

r, a. Dasupta, Asstt, Director Telecom(Legal) 

Office of the Chief General [aneger,Telecom, 

Guwahatl-781007, do hereby solemnly af .rm and 

say as follows :- 

That I am the Isatt. Director relecom(Legal),of:'ice 

9" 

7f1 of the Chief General f?anager,Telecom,Guwahati-7 and an acquainted 

with the facts and circumstances of the case, I have gone 

through a copy o7 the. ap.piicaion and have understood the cont- 

\ 	ent.s thereof.. Cave and except whatever £c specifibally admitted 
J \ 	in this written statement the othor contErtions and statements 

made in the application may be deemed to have been denied. I am 

authorised to file this written statement on behalf of all the 
Responclent 

That the reFpondents have no comrentz to the 
tatemen€s made in p.aragrph 1,2 9 3 2 4,4.2 and 4.3 or the 

applicatiorri 

That the flepondents do riot admit th3 Statemnnts 

made in paragraph 4.4 of the application as th-i z'e'ionde,its do 
not have any records to ascertain th3 dates or engagement o? the 

applicarts, Since t13 applicants have had t'eir engage..;entE not 

directly uner the Department of Telecommunications, 

, 	 - 
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4) 	
111iat with regard to the statements nade in paragraph 

4.5 of the application the Respondents do not ad;it the portion 

where the appifcabt'9 	
claim, that thnir engagement, in the 

Depart'mefl t , of ,Teleom, after its bifurcation from t.s Department 

of pots (in 1985), have.taken plced due to discontentment 

prevailed upon then, for their fear of being considered surplus. 

The respondents db not enjoy any discretionarY power to engage', 

any taff wIthout specific vacancy in the Department, hence 

question or engagement of any one purely for the reason of 

discontentment doesn't arise at all. The respondents submit 

that they are duty bound to act under the Rules and Regulations 

of the Department, in all 'matter'S including the engagement of 

casual/daily rated MadOors. (The'. cadre like EDA does not exist 

in Department of 7relecOmmUn'iCation any time). 

5) 	That' with regard to the tatementS made in paragraph 46 

of the appilbation the ReSpondntS beg to state that, though 

the' respective postmaster foruarded the list of the nameS of the 

applicants, for absorptiOfli respandentS ,are not suppoE.ed to act. 

only on the basis of ,theletter of the postmasters. They acted 

as per departmental rules and i,nstrnctiofTlS of superior officers. 

As cadra Entra Departmental Agents in Department of Telbcommun-

icati . on'a do not exist, a far as practicable, the applicants 

were utilised as casual labour according to the requirement of 

the unit. Offices. 

6') 	That the respondent have no comments to the statements 

made in par-agraph 47 to 4.12 of the application. 

That. with regard to the statments made in paragraph 41 

of' the application, the respondents beg to state that they are 

to act a per rUles and regulatioiS of the Department. The 

Departmental rules of transfer and posting of staff are' not 

applicable to the app'licants, and their services could not have 

been regulated under the cC.A(CS) Rules of the Department of 

Telecommu-nication. Also the applftcants are not the permanent e 

staff of the any Department. The applicants were engagec as 

per rules in the posts and w're placed where their services 

i,ir.ullv neRded. 

Contd..p 3- 
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a) 	
That with regard to the statemfltE made in paragraph 

4.14 of the app.licat1ons19t 
	respondents beg to state that 

the applicants were QrigiflallY engagebY Department of Posts 

not as egular stafS. Hnce' their claim for outright appoint 

mentin the regular vacancies of Department of 	
ions  

Is not justiied 	In any case of regular epioymeflt in Deptt 

of TelecommUflicatbonl latest prescribed rules will have to be 

followed. 

9) 	
That with regard, to the statements made in paragraph 

4.15 of the appliation.,the 	pondeiit bag to state that the 

applicants nameS were simply endored by the re spective 

postmasters for engagement in Departmental Telegraphs Offices, 

o.ther records in respect of them are wanting and' hence no scope.
11  

is open to the respondents for dealijig with the cases of 

regUlarisation of the serviceS of the applicants. 

4 
1J8 	' d,O f2!44 

40 
C 

10) 	That with regard to the statements made in 7aragraph 

416- and 4.18 of the application,the respondents beg to state 

that the contents of the DG P & 1' circular No,269/142/75-ST59 

dated 20-2-76 referred to by the applicants relaxes the 

employment Exchange nomination for casual f1azdoors only uptQ 

31-7-73'. It fs presumed that none of the applicants was 

employed' before 1978, hence their csses can not be governed 

under'.the said D.C.P & T Ord'er 	Also after. bifurcation of P&i 

Department in to Department of. posts and Department of Telecom-

munication, the above mentioned rule i's not applicable to Deptt 

of Telecomrni.nicationS,. several guidelines were issuet in 

Deptt. of Telecommunication in respect regularisation of 

fla2door after bifurcation. 

Thaf the respondent have no comments to the statements 

made in paragraph.417 and 419 of the application. 

That with regard to the statements made in paragraph 

4,20 of the application, the respondents beg to state that 

there was'absolutely no bar" imposed by the respondents on the 

appüiicant.s during their' engagement in DT.O.s in rast'rict'irig 

them to seek employment elsewhere. They were free to do so. 

That with regard to the statements made in paraqraph 

421 of the app.li'cation, the respondents at bet to state that 

the cases of the applicants will be dealt with as per 

Depart'mental rules'. 	
Contd.p/4- 
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.14) 	That the respondent have no comments to the statements 

made,in paragraph 4.22 of the appiictipn 

That with regard to the statements made in paragraph 

4.23 of th application are denied. The applicants rendered 

their service willingly and without any compulsion. They 

receied payment for their engagement in the Department. Hence 

question of exploitation .can not arise, 

• 16) 	That with reference to the statements made in paragraph 

5.1 of the application, the.respondenta beg to state that in 

Department of Telecommunication cadre like Entra Departmental 

PgentS does not exist, hence their cases will be dealt strictly 

as per irstructionS reeived from Ieptt. of Telecommunication 

time to time 

17 	That with reference to the statements made in paragraph 

5.2 of the applict.on,the respondents beg to state that any 

appo.intment to regular post is done strictly as per Deptt. of 

reiecommuniation rules, never any. arbitrary. manner is adopted. 

That with reference to the statements made in paragraph. 

5.3 of the application, the respopdents beg to state that 

posti Authority has denied in their meeting with telecom 

authOrity that they had transferred any of their 1 employee to 

Deptt of Tëlecommurication. H'ence claim of regularis'ation of 

applicants, as transfer employees from Deptt. of posts, is not 

sustainable in this case. 	. 

That with regard to the statements made in paragraph 

54 of the applicatlo-ne the respondents beg to state that 

- 

	

	circular is not appLicable to the applicants explained in 

paragraph 10 above. 

That with,rererence to the statements made in paragraph 

5.5.of the application, the respondents bea to state that 

content.s of the para is denied and reason is explained in 

paragraph 15 of this Gritten statement. 

.21) 	That with rference to the statements made in paragraph 

56 of he application,therespondents beg to state that the 

Respondents are bound by the Rules of Deptt, of Telecommunicatic 

9, 	

:; • 
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and have to.operate within that limitation so questio n of 
threatening o. r snatching awy anyhody. 1s livelihood by the 
respondent is not snstainabie. 

22) 	That the respondent have no comments to the statements 

made in peragraph 57 of the applicatIon, 

2) 	That wIth regard to' the st'atements made in paragraph 

5.8 of the' apliôation,t'he respondents beg to state that it is 
submrttd that tHbntble Court may not issue any directive to set 
aside' and quash, ' any non existing order simply based on 
apprehension; 

That the respondent have no comments to the statements 
ade in Paragiaph.6 and 7 of the app1iation; 

that with regard to the.statements made in paragrph 8 of ,  
the applicatjon,the respondents beg to s.tate that it is submitted" 
here that all the applicants ure 

Entra Departmental Vents of 
Departmentoi 	

They were not autoniatical]y Switched to 
Department of relecomat the time of bifurca.tion(ig86'} They were 
engaged in respective :DTQs around 1991, on purely casual basis. 

 That the respondents have no 'comments to the statements 
made in paragraph 9,10,11 	and 12 of the application 

That the applicant is not, entitled to any re11f sought 
for in the application and the Same is lIable to be dismissed 
with costs •  

S 	

S 

It B o Dasgupta, Asstt. Director Telecom (Legal), Office 

•of the Chief Geera1 anager TelecornmunjcetioflGuuaht178100 
bhereby declare that the statemens made in 	 this wr'ittn 

statement are true to my know1edged arived' from the records of the 
case. 

I. sign this 1erifjicatjon of this the 30 th day o f 1996 at Cuwahatf,  

I 

jst'f. Director 	f -ui) 
00 0, C. G. 	T.  

Asia Crd, 4 u'7/aaL1 .76100. 
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/ A' THE CEII/TR,IL 4DAI / 4'/STRAT/VE TRIBuNAL 

GuflM/147/ BENCH 

u/4q47/. 

• In tAe rna.2ex 	: 
• 	 0.4. .v0. 

SL 8i4/Lnupa4 C/aAava,4 

.......•.. 4ppf.Lcan 

	

.4 	

S 	V4 

• 	

. 	 ulaLon o IndLa a nd 	Iex 

	

. 	 •1•••••• Re4po'nden4. 

• 	 4dctLLLcnaL •wLLLe.n 4LaLemenL O/L and or 
• 	 beka4 o/ L/ie P 4pondenL4 A 1o. 1 & 2. 

I, £'ii G. - CO Sa,vzza, 	DL.ectox 7e&- 

corn., (Lea.) 04Lce o/ the Clzie4 . 6ene4at Iflanaex TeLecom,, 	
7 

	

• Guwa/LaLI. - 781 007 do eey ooLeriznLj a#Litm and .6a 	 S  

.o 	oLeow:- 	
• 	 - S 

1. 	. 	Ii4aL / am acuaLnLed wLL/i LAe new 4act4 that 

come to LLAL and •h.ave unde1L4.tood tAe conLenLo 

L/ieeo. / am auIio.'Loed L L4e thLo addLLLonaL wtLiLea 

• 	 4LaLemen-t. on 6 e/a4 o4, aLL the Re4ponden?.4. 

• 	 2. 	• T/ L aCCOAdino to Depa'çnzenLaL poLLcy enuncLaLed 

-in D6. P&T tettex A/a. 253141170-ST,V daLed 15.2.85, 

addxe44ed..o aLL Red. otCLxcLe, Lize Extta LepaLmenLaL 

Si 

conLd. . . .2. 
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Af efli4 who LCO*C 4.utpt&L4 *4 * *I4ULi of Conve*4.Ofl 

of eoaine4 44ce4 1.0 IL7.0. rne to 	 n  tAe- 

co .% ,% "pondinj i. 7.0. on d*puaUon bm4L4 tUL v*un* 

•m*Lu.e in the P,a1*.L Dtp*iit*ent fai iheLet *4OXpL1-0fl 

and ReniLone-I in dnntxKZ* - - 

30 	Tkt 1/Lift the  Li. 7, 0,0  DLpAt, 11o1&L * nd Kok*,ihm* 

.txt foiiwv4 La, 1-2, the tppUcana who .txt 

d4 D.E. i4enta in the coAaeopondLall coa4Ln4 off 4.ce4 

.txt p04ttG in  the L).T.O. a aaUtx of poUc, 40 

that t/iec e not tAxo.n oat. of eapZo*e.nL. 

4 	TAi the CAL4 Poiima4tex GeneicL, i4a* PoataL 

Cj.jc,c.Lt, Liz kLa itUix Flo. SL4f/f6rML4t/S11fl*Lt4/ 

12 dztid 2.7.93 achnoste4ed that the £.D. Mtaaentx4 

moxAing in the Li. T.Oi eLone to PostaL DepaxtrntnL mnd 

xe on .eputaLLofl to the DepaMaeni of Tel vto*uuti.c* I2ona. 

5. 	T/i the .D. Staff of Poal-at Depaxl.atnt who axe 

oft deptLtdL4.Ofl to Telitorn Depaxtrneni .LLL be xepm 

Latee to t/zeLx patent Depaxtiwtizt *4' 400fl *4 V*Ct 

x4t4 in Poat Off Lee4 to ccorn*od*te th eat. 

Tkt Lt ama 	tate4 s the Deptt. of TeLtiorn 

to ttke tech the E.D. Meaoenex4 who wt4t voakint in 

D.T.Oa b ut no aetLon ata t*kmn b DepU. of Poato. 

Lettex /10. £_51Pt/314167 C1*ie4 at Bona4*on the 

21.1 O.t3 f torn STT, zoa;izLaon •Aext ncrnto of the two 

ppL4.eafli4 Vt. SL. 44/10/1 Xx. B&A and SxL MStLIJL-Z 

C/&ah.itavoxti mppeat, aaj £L,uL4c e 4Ltfl(J 

contd. • .3... 
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/C,5 Y o the 1ettorNo,253/41/78-3TNi3-d 15-2-1 85 from - 	 1 uW. Dq 1P j,..1 r lLcnçioct to Al 	IJG64ci of 	c 1p:ri o it 1uri rTt 1'- 	 - 

Cb -Absorption of,JE,D.I1esSangezistin  'a D.T.O. after conversion 

Q 	
CO.1 	

• •• ., 	
' 

V i 	 Ithas been rep'esented tot 1 this o!fioe by the T-III & T.IV 
Union(CHQ)tiat ifl'R9rne oirc).e& E 4 D.Measengoa are bin 	 n pi  

Into 'DTO, The 1  caseIlha$_ beea considerP4lid 
it ha'hondecided i that tifl.ta  puicy decisionk taken on th e ' 

issue egth3t vacenoies' of messengers in a DTO E.D.Messengers, 
whose services trei1re1br to be terminated corsequeat on conversior' 
of C.O. into D.TO, mayl beposted ondepuaiou (jjJ1 they get 
acrbea in 	ta1hcL' 	 - 
-- - - - 	 - 

-• 	'7-;.  71 , 

19 - 1ifflttr cr iO 7I478-fci 	t.9.f1f1fl5.2 ,985 	it Torrirqr'i 
rq 	I 	 *rtift 	 i f'iit-i 	r 

1iti: 	?4J41 gi H1TZ71 	 i 	3[1cffrc1r 	 T?1 qTTh 	t 
Th9r 711t1 	1 W T R T I 

1 	 ff 	fTIT I1TTt tftH H R4 y 	ti UrSU TME 	On 
qfl- 	 t C. dq, -4T 	 ipiiq rrrc1TY 
Ic,rUi j 	' tii 	Jf 1ii 'NHMILT ?ft4I ,qrLiI' il I in fuj 1qr n 

CI  r 	i 	i 	cr 	fttir icr 	r çf9drtr friur qUT 	1 
qfç V 	.frftq. ff TTLY.  W ii rr • 	•1' 

q• 	q n 	fft qr4 dpff gr-rrrtw? 't 1qn' -r 
rzY 	1i ti 	 t 	rr 	t ATrr , FW rwi Ifirj1 	fr 

1t 	Inu 1,u 	i'rir 1 	;i 	i 
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In fyi Iiu T91. 	 infqit j 1r 	'r 	- 

I. 	f9 TL qTV 
Trr ¶t(flT 

-rr 	tqTq 3IT1T/J9Th 	I 
I 	

. 	 fi@SM. 	 qftgrr, q-ft~;u-ffm wT i9tlr, WI3 

tii 	irr 	&3FW1r, qt7 	lTItf11c1, F193 
• 	6. 	 rr.crfttrrT, 	qfr'cr 	lirafti, 9:4f3I 

7. 	. 	 3IIi9T )FJ1!4çftI ip1rf, 	1,r'H q;rt11'i1u, 	IFIJ' 

U. 	r i - ir arq itr -r1*r 	- i-tnr jrri, 1 riui iraiiu 

- 

. S, 1 	vQ,vfr 
- 	 -1 'z Q4tL9 

:- 	 i •'o"Trp 
Ti f91 n I qftqr r 
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"t. 	,.... 	 . DEPARTf"INT OF POSTS 	INDIA 

i0FFICE 0F THE CIUEP POSTMASTE GENERAL:. ASSAM CIRCLE, 
I CHD0CtP 'E3HAfl !J 	GUv1AHATI-781 001. 	•'- 

:.,. 

1 	 .
Al

l 

11ro,
....'I— 	

. 

4 ThChiefGenCrQl Manager,' 
• !j.1 f••.. 	. 	 • 	AS$1mTOlOCOfl1 Circlo,:. .j 	 ry1 

II  
I 	 I 

.:. 	d :, No'Staff/16_Mi8c/Sina11erS_V/92'tat hy,th029O7-93. :.. 
L ; ( 

 

" 'Sub - 
	1 postalSignallers,Departmer1ta1 Messeriqers and 

CDMessengers ondeputationtO,'thC Depatr)nt 
of 	lecom. 	.. 	i.. 	. 	. 	. . 

4. 

•1 

Sir, 	 4 	

' 

k.  

'Ki1d1yreco11eCtthO dlscussLon hzid during the 
. 	 •. 

.Coorciin'itionCojiuiittOe Meeting .on 27-5-93 rogcrc1incj thc 

number. of Po3tal'. Signi11er, .DopirtmOnI.O1 an E) 140 OrRjr:.t 

workinQ with thot Department of To1oom on 	 bitois.  

p 

. 	
• 

44: 	' 

• 	-.• .Thu.rnatter.hQ5i 

:that:1.(ono)po 

	

. 	,ger'arid11 

	

a 	,deput -ition to't 

	

..1..,... 	 rAssam..Th.d a 	— 
2.eCachatPO5ta 

44. 4 

	

4 ... 	 . 	1i 

................ 

• 	:1 	• i •Il'•• 	 • 
. 	 . 

5.iDarrang 
• 	 . 	 •!.' 

	

I • . 	 . . 	 . ••• 	 4 

ç 6. Nogong 

sibsagar 

•. 

4. 	

4 

examingd'in ..this.offiCO, and it is four 
• 4... 	 •• 	.4.. 

L,Signai1e .;1 (one)Departrflefltal Ison.-. 

LEDZ.1essenger5.frOm.,thiSCirCl0 are on 
4 	. 	. . 	- 	..• 	. 	. 	4 444•' ..t Ii 

)opartmeflt,Of Tolecbn at different Stati 0115 

Lled.position 	
. 

furnished: below. 
a 	 I. 

'Division 	'? Nfl4 
•. 	:•fr4. . : 	 - 	. . 	. 	.4 

Division- 	4,(four) ED Messergers 

f:ono) DepartmCrttll & 

.; 
 

1 1onc) 4 s1gna11er and 

2..(ow0) CD via snenjits 

NIL' ' 
f.. 	• 	............4. .a..tt.  

NIL • 

•1 — 	k NIL 	1 
• 	'..:; 

:k •". 	,. !V... • 

.4 • ,. 	.yoursfajthfUl1y, 	. 

	

Id.1 	 . 	• 

	

ç.... • 	(P1 .'(TII ) 	I  
-1• 	A.P.MG.4( NA Staff ) 

• 4 	For.Chicf.poCrnQ8ter. 	Gerv.r1, 
ssam Circled, Guwaht-781 001. 

• 	. 	i 	••• 	
• 	.1 •.. 	 .• 
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I] IytarfltO'1e10O0mmUP4E i - 	( 	s  
ice Of tht SV t'jfltfl(flt ¶, 	ra'h T raf  

floniiuOfl l)iviOfl,BOL&&d.Eci.fl. 	. 	 (/f/ 
 

Ho.t/P.T/9"94/67. D&:e4 at Bongtaon,the 

lUbI.gulariJation of El) segNng$r(EDA)who opted. foil Tl oxe pbu 	•. 

Traffio arm at the tim* of oonveriiofl of CSOs into DTOa. 	, 1 

• 	 Und.r.ignsd hss been diractod by COMT,Quwaheti v.tde his 
letter NO,UNST-2/1/VOl.V cttd.26.9.93 followed by reminCIr dtd.1910, 

• 95 on the basis of minute!I of the 12th FtJCM meeting 
Leld on 20.8.93 ti 

in t!e conLereflO hull of'CG14TpGuwahnti wider item No.19(26)'NOT TO 
•kUtQULALLU1 EDA in telegrahtrEIiC wing. 

In the light of above inetruction unlersigned is bound nat 
to sbsorp any E) messengers who have been divvrtd in telar'ph tre.' 1 
ifia at the time of conv.tsiofl of CSOe into DTOs.In thi3 oornect1, 
thta cifice letter of even no.datod 2nd jan/93 may kindly be  reforr- 
ed to.D*tail  of El) MessCfl!'r angegad in tel.z'aph trsLfO W1fl4 is 

balowi-- 

l.No.N&iat otEI)mesSfl5er at 	Diverted by 

1.$ri.Ksthi Ram Ma7umder 	iYI0,Nalbari 	sup4teor poat offices 

2.Sri.Basuntc Kur Uezbez"ua}l D'rO,Nalbari 	irpetu—Ne.lb.ri l)ivisLo 

.Sri.Qajfldra 1th i1rysn 	PTQ,lisrpeta 	albari. 

,I.Sri.Aihok Kumr Des 	DTO,KoKrajhar Supdt.of post o.tfio*s 

5,sri,Mridul Chakraburty. 	DTO,Kokrajhar Qoelpare iyiion, 

' 6..Sri.Nirmsl. CrLerra .tMa 	DT0,Goolpera 	1)hubri. 
443ri.ULakarta flaf 	 DT3,Ooalpera 	—DO' 

e,sri.Nar.swar8arma 	 DTO,Bareta 	sup4toof 	o1io* 
Dsrang Diviiox& T.purs ,  

Coflo.rflifl4 8tdtoof post officea are r.qu'std that W 
meia.ng.rs related to thur postal wing may kindly be repetriatads 
$*plu oppurtunity iiay be povidtd to thoa El) me&sengora keeping 

their future pr6t3peot* in view. 	 • 	 4 

-••_•_•_) 

Euperintendentrel.gr$Ph rraiti4 
• 	 ongaigaOnDiVibiOfl Bongaigeon. 

Copy tog"l ° $updt.of post offices Qoalpara Dlvi ;ion,Dhubri for inior', 
mtion and necessary action please. 	 •. 

• 	2.Supdt.OfpO2t offiCea Baretau44albari Divi..iofl fleLtbari 
for informction and .o*swry action pl*asSw 

3.Supdt4ot poet offices,Darrn8 Diiaiofl,TeZPUr for infor 
mation endneceary aotion pluulift. 

• • 	• 	4Q.4,I/C,IYI'O ,Kokrjher/OO1lPtkr,i/rP%fN51b0niTh 1 
sra 

• • 	 jnL.truted t6 inform4 EDmeaienOr;1 1  orkirL in their unit4 
• 8arL8inC.h,AlT(S&E) .QT,CUwehi1ti w.r.t.his letter 

• 	 No.l): GHfU47/P.4TCI., i176 dthi5.iQ.93 for infurmtitiOzii 
0/u CGI 1,UUwaJti w.r.t-.hia 

lettir .).U3T-2/1/Vo1.V dtd 23..93 ior inforuitiofl. 

• 	• 	: 	• -- -'c 	. /{ 
I 	 • Superintintlert 'teloa.ph TrQfdO 

• 	 8ongnigcaOt Divii.iofl 13nni&zOn. 

vivo  

• 	 • 	 • 	• 

• 	 :,, 
• 	• 	• 	 .• 	(r 

• 	••• 	• 	 • 

• 	• 	 • 
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c;u'..•t... of Iiici 
Litsi?n I n If 	I ec:ummuniizatla  

,i:) 	;iic 	!ilii 	 TiP(:off
Alt: 	• 	• 	:. . •-. 

7-04-93 

The,  C. h i 	I ut. A. m. Lc. r hrwr 
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fin 	hr 	i,cnCt I 	1ct c Lt 	 irctd to 	' 

;t.isnrtt 	t ' . u i 	oc I .cv IiEit: iion :.WMW " 	 qj: th 	itsu 

%Iit I 1L 	 r$ iI V I 	ii I 	rtIV$( r r in 	PTOJ 	 D, 1 	ME'ciI 	er 

on 	CCjIi/Ier 

	

st 	.. U 	 U I 1. 	i$i.t. 	(ti;' 	iil,. 	 un 	 tI$*V 	ç)$L 

• VuU 	 iuue,td Rj94ppi!3tim1te thEe 

r: 	 1. c:tI 	:,: 	E. 	 j,cKIiC3Ei'. ifl 	
to enab 

o 	 Ii I 	i+ iii iitt1t LUrli5t'3 who 

1 1itrinch. 
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